IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 307 OF 2008

VEEMAN APPELLANT
VERSUS
STATE OF TAM L NADU TR
| NSPECTOR OF POLICE ..., RESPONDENT
ORDER

W have heard the |earned counsel for the
parties.

W are not inclined to interfere in this matter
as we find that the orders inpugned are well-nerited
and made on a correct appreciation of the evidence.

The appeal is dism ssed.

[C. K. PRASAD]

NEW DELH
MARCH 10, 2010.
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